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I. the Chairman of the Comminee on Private Members' Bill5 lind RcsolutiUlls. 
having been authorised by the Commincc to present the Report (Ill their behalf. 
pn::scat this Thirty-first Report. 

2. The Comminec met on J May. 1994 for -
I. Examination of the following Constitution (Amendment) Bilb. under 

Ruk 294(1)(a) of the Rule. .. of Proc:c:durc::-
(I) The Con. .. titution (Amendment) Bill. 1994 (Amrndmrnt "f articl .. 276) 

ily Shri Kashiram Rana. 

(2) The C.onstitution (Amendment) Bill. 1994 (Substit",h", (If nt'M' "rticlr 
fllr "rtit'lr 8/. ~IC'.) by Shri Syed Shahabuddin. 

(3) The Constitution (Amendment) Bill. 1994 (Ammdmrnt (If "rtirl .. /6) 
by Shri K. Ramamurthy. 

(4) The Con!ltitutlon (Amendment) Bill. 1994 (Amt'ndmC'nt (If artiel .. 
5114) by Shri Kashiram Rana. 

II. Classification and allocalion of time for discussion of BiIIli (vidt' 
Appendix) under clauses (b) and (c) of Rule 294(1) of the Rule. of 
Put\.·edure. 

Eumin"tion (If (,onstitulion (Am~ndmmt) BiI/.f 

:4. Thc-Cnmmiltee considered the Bills and arrived al the following findin~ as 
II result of lheir examination of the 8ill!l:-

Finding.f (If th.. Ctlmnfillt'C' 
(1) The ColI. .. titution (Amendmenl) Bill. 1994 (Ame"dmrnt tlf "rt;dt' 276) 

by Shri Kashiram Rana. 
The Bill hCeks 10 amend article 216 of the Constitution with D view to 

providing that any law made by the:: State Legislature for the impollitiun and 
L'Ullcction of tax on profcuions. trades. callinp and employment" shall nol bring 
the employee5 of the Central Government or the State Governmenl within its 
ambit. 

After considering all upeets of the Bill. the Committcc recommend Ihal the 
member may not be permitted 10 move for leave to introduce the Bill. -(2) The CoaItitutioa (Amendment) Bill. 1994 (Substit"'i(Jn "' nt'w ""iclt' 

for "'tick 8/. nc.) by Shri Sycd Shahabuddin. , 
The Bill !leeks to amend the Constitution with a view to pr<widing for (i) re-

adjustment of territorial collSlitucnc:ia of the HoUle of the People. without 
fixing any maximum ICrcn"h. 10 81 to cover a population unil of onc and jJ half 
million per ~ihIcncy: (ii) COIIItitucncics ia which the population of ahe 
Scheduled c.rc. or the Sc:bcdIded Tribea exceeds dleir averaF population per 
COIISlitUCncy ..... be pcnR8IICIIlly n:scrvcd for Sdlcduled C.ICI and Scheduled 
Tribes and rest of tile COIIIIitucncics n:scrved for them .... all be rotated onc:c in 
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every five years; and (iii) constituency in wIaicb population of a relipous 
minorily exceeds the population of the Scbcdulcd Cates or the Scheduled 
Tribe" shall not be reserved for the Scheduled Cates or the Scheduled Tribes • 
.. " the cilse may be. 

Afler cOJ1l.idering all .peets of the BiD. the Committee recommend that the 
member may ~l1IIitlCd to mowc for 1c8YC to intnNlucc tile Bill. 

(3) The Constitution (Amendment) Bill. 1994 (Ammdment of III1ick 16) 
hy Shri K. Ramamurtby. 

The Bill M:ekli to amend article 16 of the Constitution with a view to enabling 
Ihe SlillC III make provision for the I'CICrvation of appointments or pos~ in 
~crvice" under the State in favour of any backward class of citizens in the IIUIIC 
proportion as their population bears to the total population of the country. 

Afler considering all .peds of the Bill. the Committee recommend that the 
memher milY be permitted to move for leave to introduc:c the Bill. 

(4) The Constitution (Amendment) Bill. 1994 (Amelldment of "rtide 
.'HA) by Shri Kashinm Rana. 

The BiIIliCeks to amend article SIA of the Constitution with a view to making 
il Ihe fundament,1 duty of every citizen to adopt sman family norm. 

After considering all upeds of the Bill. tile Committee recommend that the 
memher mlly be permitted to movc for leave to introduce the Bill. 

Clussi[rclllwII tuld ullocMion 0/ time 10 Bills 

4. Thc Cummittee then considered classifICation and allocation of time to nine 
nills specified in Appendix. 

S. After cunliidering all aspects of the Bills. the Committee recommend thai 
Ihe fullowing Bills be palccd in eate.ory . A ':-

(1) The Lotteries (Prohibition) Bill. 1994 by Shri Shravan Kumar Patel. 
(:!) The Prg, •• i .... w.rtan Rights (Amendment) Bill. 1994 (Amend· 

111,,111 oj' Sect;Oll 2. etc.) by Shri Ramesh Chennithala. 
(3) The Constitution (Sikkim) Scheduled Tribes Order (Amendment) 

Bill, 1994 (Subs,;,..,ion 0/ new Scltedflh /or 'he Sched.de) by Shrimati 
Dil Kumari Bhandari. 

(4) The Railway Protection Force (Amendment) Bill. 1994 (Subslillllion 
of IIt'W L""8 Tidt' for to", ntle. etc.) by Shri P.R. Kumaraman· 
gillam. ' 

('i I Thl' Constitution (Amendment) Bill. 1994 (I"sert;o" 0/ IIt'W tlrticlr 
~.H7.1)D) by Shri leewan Sharma. 

it" The Constitution (Amcndmcnt) Bill. 1994 (A,."dmr", 0/ "r,ide 244. 
"I' I by Shri Yaima Singh Yamnam. 

(7) Thl! Constitution (Schcduled Castes) Orden (Amendmcnt) Bill. 1994 
h~ Prof. P,l. (Curien. . 

The CUnlmillee further recomnacnd that tbc n:maining lwo Bills be placed in 
category '8' The Committee recommend allocation of lime for each of thc Bills 
lIS shown in l·"lumn 5 of the Appendix. 

Rft'ommmtMt;o"s 
ft. The Cun,"Iince rccummcnd that-

(i) Sarvushri Kashiram Raaa and Sycd Shahabuddia be "01 permitted 10 
move for leavc to ialrodua: llicir Co_itulion (Amendment' Bilk 
specified in sub-pilras (I) and (2) of puaaraph 3 above; 



(ii) Sarvashri K. Ramamunhy and Kashiram Rana be pcrmitlcd to move 
for leave to introduce their Constitution (Amendmenl) Bills specified 
in sul)..paras (3) and (4) of paragraph J above; and 

(iii) lhe classifICation abel allocation of lime to Bills by the Commitlee. a5 
shown in lhe Appcndia. be agreed 10 by the Hou.~. 

NEW DELIII; 
• l_ Mil" ./~" 
13 Vlli.",lcllll ,19/6 (Salca) 

S. MALLIKARJUNAIAH . 
Chairman, 

Commillrr on Privalr Membrr.\·· 
Bills und Rr.'tll"'itln.f. 
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I. The L()ucri~ (Prohibition) Bill. 6 of 1994 
1994 Ily Shri Shravan Kumar 
Patcl. 

2. The Protection of Human 11 of 1994 
Right!! (Amendment) Bill. 1994 
(Amt'lIdmt!nl of uct;on 2. t!'c.) 
by Shri Ramesh Chcnnithala. 

3. The: COft5titution (Amendment) 14 of 1994 
Bill. 1994 (J\mt!ndmt!nt of Tt!nlh 
Sd't!tlult') by Shri Ramesh 
Gaennithala. 

4, The Representation of the Pea- 13 of 1994 
pic (Amendment) Bill. 1994 
(Amendmt!IIf of uClion 20) by 
Shri RaDlelh Chennithala. 

~. 'Oc Constitution (Sikkim) 10 of 1994 
Scheduled Tribes; Order 
(Antendme:nt) Bill. 1994 (Subs-
1;lutimt (If "1:'1t' Scht!dult! for Ihl:' 
Sd"dult'} by Shrimati Oil 
K ..... ri Bhandari. 

fl. The Railway Protection Forc:c: 16 of 1994 
(Amendment) BiD. 19M (SMb-
.11;1"';(1/1 (If nt'w Lon, Tilk lor 
VillI: Tillt'. t!IC'') by Shri P.R. 
Kumarllmangalam. 

7. The COn!.titution (Amendment) 3() of 1994 
Bill. 1994 (/n.ll:'rlion of nt! ... orli-
dl:' 24.fZDDj by Shri Jeewan 
5harmll. 

M. The Cunstitution (Amendment) 29 of 1994 
Dill. 1994 (Anwndnwtl of artick 
244. «'Ie) by Shri Yaiml' Singh 
Yumnam. 

~. The Constitution (Scheduled 31 of 1994 
Castes) Or_ (Amendment} 
Bill. 1994 by'Jlof. P.J. Kuricn. 
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